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petition shovs that the applicant's case has been under

active consideration inasmuch as by Annexure-3, the

Chief postmaster General, Orissa Cirtcle, shudaneswar

directed that all the concerned pape rs Of the applicant

should be processed and sent for consideration, Applicant's
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Suoseguently made two representations to the Superintendent
Of post Ofrfices and the Sub bivisional Inspector of posts
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Kujanga for deciding his case . He only wants that his claim
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provided to the applicant and therefore, I direct that 1
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An averment has been made in
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Exchange to sponsor names of candidates
for consideration tc the said vacant post
of ED3PM, It is not necessary to go iato |
the nerits at this stage, Suffice it to
say that the processing may be done

but without disposing of the applicant's
claim for cumpassionate appointment , the

post in question may not be filled-up,
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the Senior Standing Counsel suopmits that

once the Employment ExXchange is ap, roached,

LOr sponsoring candi.ates , the applicant's

request for consideration should only come

through such sponsoring and then only the

recruiting authority oe in a position to |
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